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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 998 OF 2024

IN THE MATTER OF:
INDRAPAL SINGH ...APPLICANTS
VERSUS
STATE OF UTTAR PRADESH. ...RESPONDENTS
INDEX
S.No. Particulars-

COMPLIANCE REPORT OF ORDER DATED
25.10.2024 ON THE BEHALF OF DISTRICT

MAGISTRATE, ALIGARH STATE OF UTTAR
PRADESH ALONG WITH THE AFFIDAVIT.

2 | The detailed report Annexure-I (Colly).

Through

Date: 24.04.2025 /7 w&& o
\‘5\‘)\//

Place: New Delhi

PRIYANKA SW AMI

ADVOCATE

STANDING COUNSEL FOR

STATE OF UTTAR PRADESH

F-13, JANGPURA, NEW DELHI 10014
E-mail: advprivankaswami@gmail.coml
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 9§,OF 3{)24

IN THE MATTER OF: <~ B4 5
Bt BRAN
INDRAPAL S 8.0, A;;:i&}""/%gq/b/
INGH AP LIGAN TS, !
VERSUS

STATE OF UTTAR PRADESH. ...RESPONDENTS

COMPLIANCE REPORT OF ORDER DATED 25.10.2024 ON THE
BEHALF OF DISTRICT MAGISTRATE, ALIGARH STATE OF UTTAR

PRADESH ALONG WITH THE AFFIDAVIT.

Respectfully Showeth:

1.\That the Hon’ble National Green Tribunal has passed an order dated

Y -
i -
2o

RFA N\ 43
SLP® o #55.10.2024 in the matter of original application 998/2024 Indrapal Singh
2 p g

i P R CARY 3 )
vyt ' Verus State of Uttar Pradesh. The executive part of the order is as follows-

o 1: zeiwows Original Application under Sections 14 and 15 of
[ National Green T, vibunal Act, 2010 (hereinafter referred to
N Vg, NGT Act, 2010") has been registered in exercise of suo-
*Ynoto jurisdiction in view of law laid down by Supreme Court
! in Municipal Corporation of Greater Mumbai Versus Ankita
/.. Sinha and Others, (2022) 13 SCC 401, on a letter petition
#° " dated nil received by Tribunal on 02.01.2024.

2. Complaint, in fact, is addressed to District Magistrate,
5{ 4 g Aligarh and authority thereof has been sent to this Tribunal
’1/5/ which has been taken note of.

S\ G ,,
@ \ 3. Complainant has said that a hotel namely "Orchid Blue
at Janakpuri, District Aligarh is extracting groundwater

b




illegally, has installed generator sets and emitting smoke
causing air pollution and several vehicles of visitors of hotel
are parked in colony causing harassment and inconvenience
to local people. Hotel has also not got permission for
construction of commercial establishment from Aligarh
Development Authority and is operating without such
permission.

4. From complaint we find that basically complaint is with
regard to alleged extraction of groundwater without
permission and installation of generator sets. These
complaints in our view, at the first instance, can be addressed
effectively by the District Authorities and Statutory
Regulator. We accordingly constitute a Joint Committee
comprising District Magistrate, Aligarh and Uttar Pradesh
Pollution Control Board.

5. District Magistrate, Aligarh shall be Nodal Authority for
coordination and compliance of this order.

: j} 6. Said Committee will examine the matter and if finds any

wviolation of environmental laws would take appropriate,
gfgmedial, prohibitive, preventive and punitive action in
accordance with law within one month.

£.5 7 With the above direction this Original Application is
" disposed of.

8. A copy of this order be forwarded to District Magistrate,
Aligarh and Uttar Pradesh Pollution Control Board by e-
mail for compliance.”
2. That in pursuance of the order dated 25.10.2024, the Committee headed by
the District Magistrate, Aligarh, visited the site of the hotel namely 'Orchid
Blue' at Janakpuri, District Aligarh. The detailed report is annexed

herewith as Annexure-1(Colly).

3. That in view of the aforesaid facts and circumstances narrated hereinabove

it is expedient in the interest of justice that this Hon'ble Tribunal may

2



graciously be pleased to take the instant affidavit of action taken report on
record of the instant case. Further submitted that operative portion of order
dated 25.10.2024 by Hon'ble tribunal has been complied, and the same may

be taken on record for your kind perusal and necessary directior.

Through

Date: 24.04.2025

Place: New Delhi Q@’\%/

PRIYANKA SWAMI
ADVOCATE

STANDING COUNSEL FOR

STATE OF UTTAR PRADESH

F-13, JANGPURA, NEW DELHI 110014
E-mail: advprivankaswami@gmail.com
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 998 OF 2024

IN THE MATTER OF:

INDRAPAL SINGH ...APPLICANTS
VERSUS

STATE OF UTTAR PRADESH. ...RESPONDENTS

AFFIDAVIT
1. Shri Sanjeev Ranjan aged about 44 years S/o Shri Indradeo Prasad presently
posted as District Magistrate, Aligarh, Uttar Pradesh having an office at Aligarh.
1. That I am posted as stated above and well conversant with the facts of the

present case and as such competent to swear this affidavit before this
Tribunal.

o

That the accompanying Report has been drafted by our counsel upon my
instructions.
3. That the contents of the accompanying Report are true and correct, and the

knowledge has been derived from official records and nothing material has

been concealed therefrom.

DEPONENT
VERIFICATION

l | 25"
Verified on solemn affirmation at Aligarh on thigc o1 ?)day of April, 2023 that

the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed
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; M_mﬁmﬁ%ﬂmm@o HE@TT-998 / 2024 F=UTA Rig o™
3" w0 wo w¥eR 7 g wiRd W RTig 25.10.2024 D TaH |

i. -3
SR Rygs @ @& A s geen & 6 o i sRa e, a3 el #

R alogo R@IT-998 /2024 Ul Rfs @ Y0 O BN a T # mifda ey

Raid 25102024 B g N RGN vorar w1 Feor fasid 28122024 @1 far
AQeror @ wwa ded ufafaf st udlu gur FF, SR NG Aarde TI2—9105500062

SufRerd o | fvga Aferr smen [Aeag 8-

1. o T R e, T Reeht W afovo w998 /2024 I fE A 0
T0 TRPR T =1 § UIRG AT e 25.10.2024 @ e 3 e 2—

¢ 1. Original Application under Sections 14 and 15 of National Green Tribunal Act, 2010

........

(hereinafter referred to as ,NGT Act, 2010") has been registered in exercise of suo-moto jurisdiction
in view of law laid down by Supreme Court in Municipal Corporation of Greater Mumbai Versus

Ankita Sinha and Others, (2022) 13 SCC 401, on a letter petition dated nil received by Tribunal on

02.01.2024.
2. Complaint, in fact, is addressed to District Magistrate, Aligarh and authority thereof has been sent

to this Tribunal which has been taken note of.

3. Complainant has said that a hotel namely “Orchid Blue” at Janakpuri, District Aligarh is extracting
groundwater illegally, has installed generator sets and emitting smoke causing air pollution and
several vehicles of visitors of hotel are parked in colony causing harassment and inconvenience to
local people. Hotel has also not got permission for construction of commercial establishment from

Aligarh Development Authority and is operating without such permission.
4. From complaint we find that basically complaint is with regard to alleged extraction of

groundwater without permission and installation of generator sets. These complaints in our view, at
the first instance, can be addressed effectively by the District Authorities and Statutory Regulator.
We accordingly constitute a Joint Committee comprising District Magistrate, Aligarh and Uttar

Pradesh Pollution Control Board.
5. District Magistrate, Aligarh shall be Nodal Authority for coordination and compliance of this order.

6. Said Committee will examine the matter and if finds any violation of environmental laws would
take appropriate, remedial, prohibitive, preventive and punitive action in accordance with law within

one month.
7. With the above direction this Original Application is disposed of.
8. A copy of this order be forwarded to District Magistrate, Aligarh and Uttar Pradesh Pollution

Control Board by e-mail for compliance.”
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. -
132829/UPPCB/Aligarh(UPPCBRO)/CTO/air/ALIGARH/2021 medh LARRIOH

To,

\’Sub:

Reference Application No. 12959648

Shri PRAMEET KUMAR

M/s HOTEL ORCHID BLU (A UNIT OF M.M. BUILDERS)
JANAKPURI, RAMGHAT ROAD, ALIGARH

ALIGARH

Consent under section 21/22 of the Air (Prevention and control of Pollutioh) Act, 1981 (as amended)
to M/s. HOTEL ORCHID BLU (A UNIT OF M.M. BUILDERS) )

Dated : 11/08/2021

With reference to the application for consent for emission of air pollutants from the plant of M/s
HOTEL ORCHID BLU- (A UNIT OF M.M. BUILDERS). under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed

conditions . »
This consent is valid for the-period from 28/07/2021 to 31/07/2025 .

2.
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board
RAM GOPAL S e s
CHIEF ENVIRONMENT OFFICER/
REGIONAL OFFICER
Enclosed : As above
(condition of consent):
v Orgitaly sgoed by RAM
Copyto: CEO-4, UPPCB LUCKNOW RAM GOPAL ci;:m\mnzm.w

CHIEF ENVIRONMENT OFFICER/
REGIONAL OFFICER

11
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Annexure to Consent 1

Consent Order No. 12959844/ Water

to

3]

4(a)

4(b).

14 )

U.P. POLLUTION CONTROL BOARD, LUCKNOW
ssued to M/s, HOTEL ORCHID BLU (A UNIT OF M.M. BUILDERS) vide

Dated : | 108720,
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Hotel Rooms- 20, Restaurzy,
Capacity-50 Sheets, Banquette Hall Capacity-02..

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility ;r;d ;
discharge,KL/day discharge point
1 Domestic 20.0 KL/DAY | STP

Arrangement should be made for collection of water used in process and domestic effluex:
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made ror
measurement of effluent and for collecting its sample. Except the effluent informed in ths
application for consent no other effluent should enter in the said arrangements for collectiorn o
effluent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids AS PER NORMS

The industrial effluent should be treated in treatment plant so that the treated effluent should be 1z

conformity with the following norms. .
|

Industrial Effulant
e S.No Parameter Standard
L 1 Total Suspended Solids AS PERNORMS

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated dustin:
effluent so that it should be according to the norms prescribed under The Environment (Protectiont
Act,1986 or otherwise mandatory .

ngn?hef pollutant for which norms have not been prescribed, the same should not be we
S prescribed for the water used in manufacturing process of the industry . loagl
{ be as pet e

The me . e ) ; 5 &
ndi:;‘g“’d d’f‘)l collecting industrial and domestic effluent and its analysis ahx}t}l‘; « Environment
standards and jig subsequent amendments/standards prescribed under The

o than the

(Prolection) Act, 1986

The reg

. ed“ CSLIC ¢ H ' D . RN < N

‘SPOSedLodf((i)zngflz}l:["md industrial effluent be mixed (as s\cr the provisions \l\it lL1 ;:l:
OW meter/y Noteh 1sposal point. This common effluent disposal pont should v

The Unit wil| i for measuring effluent and its log book be nuuntained |
1ie &) s \ ¥ 5 R i
¢ the renewa| application at least 2 months prior to the expid of'th

2) and

on No. \
du ¢ for

arrangemen
is Ovder.

S o) )
Pecifie (_ondilions:
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e~ Hotel Water Consent Condition

1. This Consent order is vali
Ramgh: der is valid for M/S Hotel Orchi i '
amghat Road, District-Aligarh. nnd()v}:l(i)(‘lcllu?trg l.;lld (1)371112%52\ LGRS

2. This Consen ‘
t Valid for - H

: ot & . . ,
ga%?iy’gz - el Rooms- 20, Restaurant Capacity-50 Sheets, Banquette Hall

. mit should not disch ¢ : ,

4. The Consent for exploitat?cr)%e Otfl}e effluent in any case without rectification.
\gvltchm flireaivontis. ground water by the unit should be obtained and sent to the office
5. Consent issued wat i : : '
aif’ consent compliar er / air to the unit should be complied with the conditions imposed in water and
6. Maintain the 10%0%?( Ietport should be sent to this office within three months. ’
it s of energy meter for operating water pollution control system installed n the
é‘ %gzﬁi‘z Comp}iance of Solid Waste Rules, 2016 by the unit
Y Maintaicf)tn}:p 1lance of Plastic Waste Rules, 2016 by the unit.
o office n the logbook related to the operation of TP and ETP and forward the progress report 1
10. Industry shall obtain permission from Central Gr
water.

ound Water Authority for abstraction of ground

Please note that consent to Operate will be revoked, in case of, non compliance to any of the above

mentioned conditions. Board reserves its right for amendment or cancellation of any of the

conditions specified above. Industry is directed to submit its first compliance report regarding above

mentioned specific and general conditions regularly in this office. Ensure to submit the regular

compliance report otherwise this Consent to Operate will be revoked.

Issued with the permission of competent authority .

For and on behalf of U.P. Poliution Control Board .
RAM GOPAL e 5%

CHIEF ENVIRONMENT OFFICER
REGIONAL OFFICER
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3 7 UTTAR PRA
NPz Building, N

Phonc:()522-2720828,2

‘ DESH rO1,1,
0 TC-12V Vibhuti Kh

UTION CONTROL BOARD
720831, Fax:0522-272076

and, Gomti Nagar, Lucknow-226010

4, Email: info@uppch.com, Website: www.uppch.com

CONSENT ORDER

Ref No. -

2 .
132829/UPP CB/Aligarh(UPPCBRO)/CTO/air/ALIGARH/2021 pated: 1170572021

To,

Shri PRAMEET KUMAR

M/s HOTEL ORCHID BLU (A UNIT OF M.M. BUILDERS)

JANAKPURI, RAMGHAT ROAD, ALIGARH
ALIGARH

Sub :

Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. HOTEL ORCHID BLU (A UNIT OF M.M. BUILDERS)

Reference Application No. 12959648 Dated : 11/08/2021

1l With reference to the applicatio

n for consent for emission of air pollutants from the plant of M/s
HOTEL ORCHID BLU (A U

NIT OF M.M. BUILDERS). under Air Act 1981. It is being
authorised for said emissions, as per t

he standards, in environment, by the Board as per enclosed
conditions .

2. This consent is valid for the period from 28/07/2021 to 31/07/2025 .

- 3, Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
: reserves its right and powers to recon_sider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
RAM GOPAL Sz

CHIEF ENVIRONMENT OFFICER/
REGIONAL OFFICER
Enclosed : As above
(condition of consent):
Copy to:  CEO-4, UPPCB LUCKNOW Qpitady s By RAM

RAN\ GOPAL %}).ﬂ"!l:?«

CHIEF ENVIRONMENT OFFICER/
REGIONAL OFFICER
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3(a)

3(b)

3(c)
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U.P. Pollution Control Board
Dated : 11/08/202;

CONDITIONS OF CONSENT

This consent is valid only for i '
¢ 15 Vi y for the approved production capacity of Hotel Rooms- 20, Restaurant
Capacity-50 Sheets, Banquette Hall Capacitg-()z.. P

This ¢ i 1 ' .

Thscoment i i only for proct snd gty menioned

DD ; making any modification in product/ process /fuel/ plant m
sent would be deemed void

The maximum e 51

N rate of emission of flue gas should not be more than the emission norms for the

Air Pollution Source Details.

above. Industry shall obtain prior
achinery failing which

Air Pollution Source Details

S.N i X
No AnSPohmon Type of Fuel Stack No. Parameters / Heicht
ource g
1 t
%%EEJ;O%" DIESAL 2 Sulphur 1.5 METER &
CKVA Dioxide | 3.5 METER |

Tl issi . . - :
1e emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard
1 2 Sulphur Dioxide AS PER NORMS

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and

approved by the Board should be installed in their premises itself .
The modification or installation in the existing pollution control equipments should be done only by

prior approval of Board .

The operation of air pollution ¢
quantity of pollutants should be In
CC/or otherwise mandatory . ‘
Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board MOEF

& CCJor otherwise mandatory .

The unit should submit the stack emissions monitoring repo
the point wise compliance report o

consent order along with :
monitering report should be submitted .

on control system and maintenance be done in such a way that the
accordance with the standards prescribed by the Board/MoEF &

rt within one month from issuance Ot
f the consent order . Further quarterly

The Unit will file the renewal application at Jeast 2 months prior to the expiry of this Order.

Specific Conditions:



& Hotel Air Consent Copdis:
L. This Consent Ordé?ndxtnon

Ralnghat ROad, Districl?_\’a“d for M/

. S Hotel Orelyi i i

2 Tids Coud: Dist Aligarh, any V'll(i)tld Orchid Blue ( A Unit of M.M. Builders), Janakpuri,
Capacity-02 alid for - Poye| Roon D0 fope 2025,

Copaciny-02, Ns- 20, Restaurant Capacity-50 Sheets, Banquette Hall
3. C >l ensure adequate vlantar:

compliance of approved q .\le\pldnlanon and green belt within its premises. Green cover shall be in
4. Hotel shall su it oy llmlp.hmn concerned Authority.

prescribed form as pe‘r P1ula returns as per above mentioned rules. Also, Environmental Statement in
5. Industry shall abis b\u ¢ 14 of Environment (Protection) Act, 1986. :

Tribunal, Central P IT Y directions given by Hon’ble Supreme Court, High Court, National Green
and safeaaed of o vion Control Board and Uttar Pradesh Pollution Control Board for protection
and sateguard of environment from time to time

6. The height of stac .

Meter each k attached to 125 & 200 K.V.A. D.G. set should be raise about 1.5 Meter & 3.5

g " Consent issued water / air to the unit should be complied with the conditions imposed in water and
S“ECO11S~em compliance report should be sent to this office within three months.
- Lnsure compliance of Solid Waste Rules, 2016 by the unit.

9. Ensure compliance of Plastic Waste Rules, 2016 by the unit.

10. Monitoring of air emissions generated from DG sets should be done and monitoring data sent
every three months. '

Please note that consent to Operate will be revoked, in case of, non compliance to any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions regularly in this office.- Ensure to submit the regular
compliance report otherwise this Consent to Operate will be revoked.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Conti-ol Board.
RAM GOPAL ooeziaroansiaser

CHIEF ENVIRONMENT OFFICER/
REGIONAL OFFICER
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GROUND WATER DEPARTMENT ' "

(Namami Gan

e&R
Ministry ofJa?sm:m' Water Supply Department)
Government of Uttar Pradesh

\ | Form 3 (A)

‘ [See Rule 8(1 R
- Ce
{l;t”isf':ﬁz;ift:: Registration of Userjor Abstraction of Ground Water
- 108 e Uttar ,Pfadesh Grpund Water Management and Regulation Act, 2019}

[ Reglstration No,1 202307001207 =
NameoftheOwner * | PRAMEET KUMAR
Designation =
w HR - ) ‘Company Name. . HOTAL.ORCHID
— - R i LA
“mP;{;:"'m HOTAL ORCHID BLUJANAKPUR, RAMGHATROADALIGARH | Authorization Latter | Download” i
Address of the Applicant | JANAKPUR, RAMGHAT ROAD;ALIGARH- ~"=" | -Application No. ALGHO723RINGOEO
Dateongbnussl;ﬁ- 29/ 67/2923 a |- specimon Signatare
Location Particulars -~ . . ' T
District - | aigah . | Block
Plot No/Khasra No. . 182 : Mwﬂdpiﬂt'ykcofpmi!bn /
WardNoJHoldingNo. . \.—~ - Tkl - 4 o '
artlcularofthe Proposed Well andPumplng Device - : I o s
pateof 14/07/2021 EE
Conchﬂon/smklngofmo '
Well ' _ _ ) y . . .
s TypeofWell , TubeWeIl/Borlng” : ¥ i, e | _ e Dq:t.h)ofﬂnww(ln 16000 .. -
g f_‘ maeter,
Stralner Position (For-Yube Well) SRR B :
- e T g . By ) RS PR TN T
Type of Pump¥Used . Submersible . S f; : | W of thePump 1.00
Operatlorialbevicc kv it EI'ectquotor | : K e ?.:;f’wmd@wd |54
08/08/2021

Date of Enuglzaﬂon{lw Case of Eloculc #ump) A

25
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i e TP
B L

i o8l " cate of v 1
ifi registration ued on the basls of the information furnlshed by the appllcant sub]ect to the'conditions atawam leaf. '
S Iss! ' eflear.

fonditions e ™

" 6. Construction of plezometers and installation of digital water level recordess with telemetry shall be mandatory foruser. Depthand zone

28 %6

/" LY

_ For the purpose of measuri ‘ )

1 :ate'i\d quantum of extracrt‘ig:nadt Leuot‘l): lr}g the quantity of ground water extracted, every sald uger shall afix water meters, which record

P acted by the said user,untll the m":wl::mgng‘fevlm and it shall be presumed that the quantity recorded by the mater has been
e e """,L'v pe " \'] . =giyles

- recorded fate from water meters.  proved. The rate of extraction of ground water from the well ahiall not exceed 1 the

2.The Ground Water Management Council re '
4 240 Serv y
or anycther reasons, | e GBS Ao e3 tharight 1o stop extraction of ground water from the well due to quality hazards
“oase of an: ‘change of ownership of the existing well, fresh réglé&ailon has to be obtalned.
: ,change of location, design, rate of withdrawal-and pumping davice In respect of the existing well of this certificate shall be riade’

- without t‘l,::‘ permission of the District quund Water Managernent Council. Any deviation in this regard shall lead to cancellation ofthis

ES :n case, any of the particulars /information furnished by the applicant in his application for issuance of this reglstration I3 found 10 be
" Incorrect during verification atany subsequent stage, this fegistration ls iable for canceliation. ...

tapped of piezometer should be commensurate with that of the pumping well. The data, obtalned from digital water level recordera shall
. be maduvaﬂable to this office on monthly basls. |

Plezometer Is a borewell /tubewiell used only for measuring the water level by lowesing the tape/ sounder ‘o automatic WB‘&F}‘Y? I
 measuring equipment. It Is also used 1o take water sample for water quallty festing whenever needed. General guidelines for o
~ of plezometers are asfollows: =~ - ce e et o

i ‘ S J

. The pleii;}netet: .lts',tq:lie,«ln,stall'edlaongﬁi'i&éd stthe frinirrium of 50 mdl'suncel from the pumping well through which
. .. water Is being withdrawn. The dlgmetetofﬂieplezomtet;shomdbe_@boml«ft06'. el s eels cugskedeigies
:¢ The depth of the plezometer should be same as Js case of the pumplng well from which grotxs;sq_water I being ab;ugg&}f.
‘more than one plezometers are Installed thé second plézomaeter should monitor the shallow gound water regime, (| L
- faclitate sh.all.bﬂ.aa.w_e’lllas.de’eper‘ground_.walerqqulfgrmonlw_mg.' b b T .
- q,,_‘N,o‘.ofplezometem,topg_constmcted & Type of water Ievelmotﬂtb(lng.med\anlm.,shanbg‘a;wbew,tabw-
- | - NI I R " Monitiing Mechanism - - |
' “ G ter withdrawal (cunvday) | No.of plezometess re —_—
S.No Quantpm of 'round water W ( y) of p : q | el D\NLR'wl,t_I}_h ‘\

S e |

ground ™

i - < L .
T n= . R NI I B
R : 50- 500 1 1 o Yo g
4 > 500 2 o | 2

_o Themeasuring frequency should be monthly and accuracy of measurement should bep 1o cm. the feported measurement
shoud begiven nmeterpiotwodegimal. L iy o s
' Formeasurement of water level sounder o automatic water fevil recorder (AWLR)/ Dightal Alitomiatic watet levelecorder  *

(DWLR) with telemetry system should be used for accuracy. .. ¥ L I o
o ‘Themeasurement of water levelIn pl_ezoméfér should be taken, only after the pumplng from the: surrounding tube wells has been
g "éibppedforébohﬂ_ounoslx.houfg'. ~ L S R et LN L
o Alithe detalls regarding coordinates, reduced level (with respect to mean level), depth,zona 1aped and assembly lowered should
" be provided for bringing the plezometer Into the Hydrograph Monltoring System for Ground Water Depariment, Uttat Pradesh,
 andforitsvalidation. - Gy B e ' ' S
“.. s Theground water quality has 1o be monitored twice In a year during pre-monsoon (May/June) and post-monsoon. 1.
(October/Navember) periods. Quality may be got analyzed-{rom NABL sppraved lab. Besldes; one sample (1 It capadity batile) to
- " the concemed Director, Ground Water Department; Uttar Pradesh, for chemical analysls.” R
. " APermanent display board should be installed at plezometer/Tube Wells aite for providing the location, plezometer/ tube well
, -~ number, depth and zone tapped of plezometer/tube well for standard referencing and Identification. ,
e Any other site specific requifement regarding safety and access for measurement may betaken care of.
8. Any other.condition(s) that may be imposed by the District Ground Water Management Council. 4 M

,\\

Date :19/08/2023
PlaceiAligath '

:’I‘his- certificate is electronically generated and does notfreququ-dl'g_ltal signature «#» -

Giaploo,
9
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Form ¢

Gnc:v:mmmt of Uttar Pradesh

s.': Food hftty‘afuf Drug Administration
LY and Standaids Authority of Indla
Licensa under pgs Act, 2008

SeeRy e / Liconsa Number:  12718088000273

1. Name & Repistered Office acdress of Licanses / M/$ M M BUILDERS

rFuied i ol e i sy ol g JANAKPURI RAMGHAT ROAD, ALIGARH, Aligarh,
Uttar Pradesh-202001
2. Address of Authorized Premises ) kT aRwd 1 JANAKPURT RAMGHAT ROAD, ALIGARH, Zone No-3,
b Y Aligarh, Uttar Pradesh-202001
3. Kind of Business / widwit Wt et Food Sarvices - Hotal ‘
_ ' ) : Food Services - Restaurants -
4 DalryBusiness Detakls / 3R wOMRRIET:  No
State License-

5. &wwofmq;:e‘imwﬁ: .
This Soenee 1 ranted under and Is subject 1 the provisions of FSS/Act 2006 al of which must be complied wih by the icensee. | 5
2 ' 'mr}wmag*cmutmtmtwwmmwh“

m . i . et
Issued On / Rak®: 22-12-2020 (Renewal License) i o
Valid Upto; / &Gam: 31-12:2025 (For detalls, refer Annexure)

1. Product Annexure
alid / (- ”‘h\t!, ¥

4. Conditions Of License
. , &
Note: ~ . _ gl
1. Application for renewal of License ap.gq;_a
You can file application for renewal ar at s prkd an
Compliance System{littps://foscos.f5sal.0ovI0} Wi YOUr &
for any clarification. ‘ -
' 1 Tood businesses and not for any awiRIgRse.

2. This Licanse Is only to commence or .

3. This Is computar genesated license and v 't raquire any slgnatisne or stamp R RNRDREY-

27
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